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ORDER 
 

 The application being CA No. 84/2018, C-IV present 

application is filed by the appellant seeking directions against the 

bank for grant of bank guarantee in favour of the appellant by 

de-freezing the bank of the appellant for that purpose along with 

additional affidavit with appropriate progress.  The appellant is 



seeking permission to deposit money in the said bank account 

being account No. 072105000905 with ICICI Bank at Mandaveli, 

and (i) directions to the above Bank to issue the bank guarantee 

against to the tune of Rs. 1,25,000/- in favour of Commissioner 

of Customs (General) since the same is required by the appellant-

company to enable to operate the business and survival to the 

company.  In view of the statements made and affidavit filed by 

the appellant, application is allowed in terms of the prayer (i)  

taking into consideration the affidavit filed today.  The ICICI 

Bank having Branch at Mandaveli is directed to de-freeze the 

account of the appellant company being Uniyal Cargo Movers 

Private Limited bear account No. 072105000905 and thereby 

allowing the appellant to deposit the money in the said account 

and thereafter issue the bank guarantee up to the tune of Rs. 

1,25,000/- in favour of the Commissioner of Customs (General) 

which is required for the appellant-company for renewal of the 

licence, as per banking rules and comply the order accordingly.    

The application being CA 84/2018, C-IV is disposed of in terms 

of the above order. Order dasti.                          Sd/- 

                  (DR. DEEPTI MUKESH)  
Goldy Sehgal            MEMBER (JUDICIAL) 
 



 


